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OPEN COURT 

CENTRAL A™I fi~I STRATI VE TRI BUNAL , ALLAHABAD BENCH 

A LL AHABAD 

DATED THE 14t h tv:AY OF 1996 
**************************• 

e. c . A. 180/94 

I N 

O. A. 316/94 I 

- -
Hon' ble Mr. S . Ins Gupta . A. 11 . 

QUORUM : 
Hon' bl e Mr. T.L. Ve r ma . J . M. 

*** ******** 

Pr atap Singh s/o Budh Si ngh , 

r /o 1839 Pushpa Ni ketan, 

Dampear Nagar, Mathura- - - - - - - - - - -Applicant 

C/A Shri s. Banerjee 

VERSUS 

1. Di vi si onal Engineer, Te l ecommunication, 

Ma t hur a Sri G. P . Tripathi . 

2 . Sub- divisional Officer, Phones , 

Mat hur a . Sri N . R. Chawla ·- - - - - - Respondents 
• 
• • 

C/R Sri V. K. ~rman . 

ORDER (Oral) 

By Hon 1 ble 1''r . S . 1)3.s Gupta . A. t·! . 

Thi s appl icat ion was fi l ed , all eging 

non- compliance of the orde r dated 28 .2 .1994 by which 

fJ-~ bench of this Tribunal had disposed of O . A. No . 316/94 

in limin~with a direction to the respondents to consider 
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payment of subsistence allowance to the a pplic ant in 

case he made representation within a month from the 

date of the orders. 

2 . Res pondents have stated in the counter 

affidavit that in compliance of the afore said order, 

applicant was paid an a mount of ~ . 25 , 012/- as subsistence 

allowance for t he period 11 . 8 . 1992 to 30. 1 .1994 and 
D 

thereafter anothe r amount of fu . 18 ,723/ - as subsistence 

allowance was paid f or the period 1.5 .1994 to 22 . 5 .1995 . 
rvth. -

These amounts have been pai d after receiving wor king 
f...,, 

certifica te of the appli cant . 

' 3 . Tri bunal.t order 

without i s sUi Qg .. notice to the 

dhted 28 .2 .1994 was passed 
this 

res pondents . Des piteLthe 

r nsponde nt s have complied with t he order and not only 

considered t he repre sentation of the applicant for pay­

ment of subsi'Stence allowance, but actual ly pa id the 

same . Le ar ne d coun sel for t he a pplicant submi t t ed t ha t 

t he amount pa id to t he applicant would have been much 

more . He a lso su bmi t ted th~t the res pondents did not 

consider his r epre sen tati on for revctati on of su s pens ion 

order • Que stion of rev o~tion of sus pensi on doe s net 

flow f r om the directi on given in the aforesa i d or der . 

So f ar as the payment of subsistence allowance is concerned; 
I 
' respondents have complied with t he directi on given by 

the bench of t his Tribunal . With reg ar d t o t he revo~a tion 
~ 1G.. ? ).llC<>-fw..-. ~ .J'-' .g'J lJ/<~ ,.jl,t;n;r.N,,~ \. 

of suspens ion,uxad11u t he applicant may agitate ~ t htse. 1 

poin~ in se par a te O. A. i f i t is not barred by limi t a ti on..J 1 

,.. .......,_ , <fl" ~ ' I ) , _ fl.A 
\r . l~ .....:1 O ~'f~ /~V~l.J... (,. 

4 • vii th the above observa tioru, contem pt 

a pplication i s di smissed . Notices issued stan d! di schar ge d . 

~VQ/\-
J . M • A.M. 
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